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208D 2TV IR, DI, D23 3TWRATRK)E)T;

(00) SNT WOWFTF, FOWORATIE D), AOE BT NB),NY 2390563 AOTBL0,
DI, IV0YT ARDFFNF, DBB,A)BT,N  20&3030N  (shared)  FToODETIRINY I,
DYTCOPRITYT;

(D) SNT AOWT ARINER FOWORNATOI O30T ARVOINY DI 23H0d0 30D,
Ry2Re3, ROMRIE BP0 BRODTE SNT DR HBJ,NYD, DR ARPTODE 93,8,
DB MY DI, FOWOT N)e3E B DB, NP, P58 3E NS, BB NS, 980 ONYTE V33
DBINY DROT DIONTINTS), ADERBRATOFT DI, eNI), JNRINE), BI03
2028 TONWI, FL3,ONNRRPRITYHT 2NIY, AN ONRRPLRIYTY;

(%) B8 9RAONNT 23BN T2BAT dAODETINE DN, DB ITEATRT)ZITY; eI,

(D) DORNTINF TDROT OB WIITIVTIOT V3T LIDTOTND.

(2) B3 PR V3T NTWORPNLRRFTE,, (1) NT-TTTRT TR DT )
ODTIONYI),  WBUOAMIHR), @©9DTOCe)) ©OF  IRTIVNPI,  FOoONAR)TT,
9F0N3eNTW, IF,OTE). WIDOND T Totss IPITTNOBOT sRNROT BLIAT O30e)T3¢
FOVRDN eIROANEA) S O330zH T DO, ) DO, 3T, ATWCE IS, LIPNBRWS, LIT0 O30 TIC
B33 TPT, FOWORNAIT03 98t BV ¥, NTIT,T0,.

18. SNC PO DV, NeH, DROFPFODF YT, VB, DI, F0wJ
ARFBH DA,NIR ABCFIINFR, ACRIeI 9DFTOT.-(1) T3 PTG P ABRCB L3NS
TODOTNTOD LI,y DB IBRRATRLL), 3T9,0RC), DDA O 933
FOBRITED), DI WFNPRORT B, BYPTOTey) SNT BOWT Ty SBRYT O30T SNT F0LWFT
A 90 aNRORPTONE ABBIOD IR, T, FOWORATOI SNT FOWT NI, AT,
ROWORAT SDRORRPTONENF I, WwBNRI)TWT,N 26e90239, Ce0NBIe3 AOWOFRES, B, NPN
TN ARTIOTN LIVIRWIIRTOT DTETINPD, DCBRTIT. 907 AREIINYR, SNT
L0 ROR NS DI, Doty XBETHT OBONAS 90T DBI,NY) ToNwe QBN
WBNC3T,R), 03, 00T 90T NDBVI,NE) ToNne YOBNE) BRTRAT O0)TC
30 BB 20T 953330 BRGILIAT eS3TES eI, ATWCE TJed) B, N3STT,.

(2) BYPTTY), LINWRLRDAT ABRtHING LIV, DWBITRATRY,L) BRDTOTEY)
3O ARTIOTN LIV AWTIITOIHB FaRNF ), Ty R B RITIT).

19. a0 INC T ABRCHINYT), 9XIDREDRIT IPFVT.- (1) TYRTTD),
AN 0T ABRLBIOD ARIIMN DI, DDADIINPS), IDERBRBATOI  ToOWT,
LPOTRE). INT ADOR DB MY, eDRORRPTONE €92)e3,D, NDBD MY DI, FOLFVT Da3e BFO
DBINY) 900 T ATOE BT 9RO S O30T 3T DB NP 95800 030el)T3¢ &, LoD
ATFD DB, AINY DROT INT 0T RIS 9T JREST), 923, D BRI
NTBLIAT DO, Ty SRS AR BRBINTTY,  IDREEDRIE L9IDTOTaI),
BRONTIT,R,,.

(2) Doty ATFVE RODAST O0e)RE DYRTT, NV, YB3, HYRITITT
FORVE RLTION, BWBOPT AOWORATW ISNT AOWTE O0e)T AR BT, BIRN,
G300 AREE BT-VOARN ABLONIT OBt IoNTD, @YBOPRITLEBL).,. DONI e300e5°00OD
BOWTINY), O0HTWCE 2505 ATIOD DRONRD, TN FEOT) ATIETHT DYA3REB3 APODP
AOTO3, Doty ATETVROT O0eHTH BEITOAS TS, TR TT, HYRDTOTE €933
TR0 e9INB5e0oNTIT,),..
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(3) ORYTE BB IINTAETBIMON (1) GVI-TWTTT N3 TRCDTODI,
2 £FDRT 3T20003), BYRTOTaY), LdORNINF ), e9NZsBRATOT ILFOTBONTY, Ty WoR,3T,3),
DI, ADERLBBAITOT TRLOFTNR &D02RT30NT, CTEATIT €TI0 DTITO R WICITI:

VOO0, TYRNTTY TROTNR  OINVRLEIODN),;  ACWIeN  TOY) B[BII,NRPS,
LRI TT, IRTOT eI, BRODTIT,E,.

(4) O s, 90 PYPRTDO) ()€ GVW-TWFTT BN ACRT  DEONT,
30BN O0R)YTE  TOORNER), FyRROB AOBPER), 9Fv0 VBT, DYRTITT
£9TPLTIONY BO.DTRE), DYRTTe), LWOT DEOR 9T IR AETIN 3D, BIT 200N
ZRPOTW O0HT 92330, TOONE T, THBERLD, SORDRRPRO) IF INRTBIT/OTL) &90T
DB NPT AWEEIRITEY, a03), ©OF NDBINY), ROWOFIE, 353CN0T 9300
DYRTIONOT I0T FRe)edT, SORDNRPLAIIT 9T IRTWITOTIFTN ST DLFEY,
SRR TRBIT,RY,.

9539 ;0-V
Ae3neH D3I, I F0wWeT A3REBFOD, AT BRIIFTD

20. ACANYR, AT IVBRBRIFPW.- (1) TYPTTeY), SNT ROWVTT, IOWOFRIE, B3
FYTOR DLINFI, AW BLAIT,EN, DI, LINRI,SNRP AT, BN SNT DR HB),ND,
SNB BP0 BOR NP, AOWOT Qe3E B0 NB),NED, SN00)E3,R, BLR83, e000ToWe)NLERoNR
Re300e300232 SNC ROT BDI FyRY3 ALANF, DoHITO)TeON YODTORITE),. CIOT
NOY, ACINFPR), 03TNNRP RIS 30, ARE BATOOT E92DTYOD FWERONE) AREIE )TN
235390303 WIS T, -

() 2VTBS DNNTE AC3;

() BeCE303) 230BEIT ADN DES;

(R) DN 3503 €92)33D, C3;

(8d) IO ORI IL; aNIY,

(B) RCB AN LS.

(2) DYPTOTEY), IIWTTROW) I0e)AIOT Y3V SNT AOWT AINFI, CRDAEN)
TR TFYRRFLTIT.

21. I I0wWe8 ABRCHIOD, AT IBRIIPT.- (1) TYPTTY), IDODTINY
DDROT  ADFR,ADBRIWIBITIEOT O3RN, DI, TRDRIONE)., RaDT)  A0FT
BB ROTI, AT BRI 3, B LI, PRPWRITR),.

(2) DYRTTY), 203¢ TWyTTLIT BN AT BRADIT JedTS SNT AOWT AN 03I,
SN 0230 JTESF, 98,00 PRWFPT ABRCBIABABS, SNT 0T JWEITD), SNT
ROWITTW RORBRLRI Aoy a0I), BRI 92De3HR.0DT, DB ITRATALL 20T RadN)
F0wFT ABRBIONT, AB BRI OB NBLIAT DI0FTDOTW DTWY HJRENLRPR SNT
ROWFC FTWITo,N AN ROWT RBREIODTD, AT BRAITOZ  0WITLEY,. 90T
ARBRLBION B8 TFTOW OINPI, WwPNRPOBRTITEY,, SBT3 YINTR,LT, ACeANIN3ITEL),,
NOTT:-

() AAT INT AORON, AIPODAL) ARIVBT, 3DET o), DIYTLDT €923y,
AL3NY) 203, BB INT), FOBRERRITHT;

() dedT3 TVTONY TDRORPTONE, APDOLINE eI, W3V ToaNOONYY;

(R) INTBE), BOTPEDE IO BA, 20O (2,0T3) 23.8.eAC NITF° 3T30N, Lo PRPORTLICD);

(&) AOEEBDT TOONROD YRS eI, PV LD T 230NETS A3RCBINYD;

(B) TWOIPEW BT BSHCE VRSB A ARV TANY (BP0, RONBTOCTINGD,
VTNV TA, BWINTA, eI, SNT B ONY) J)ee3;

(F) BLBOD DI, TNEILNT TRNPTI, DeERIH T, 23T eOSTOBNRYD;

()  DoTWWD ONE, AyTY® 3TN, WPFTOBNY) (AOREWDT BA, 05 3RFT)
DI, YNY De3e BFBA TVITOBNYY;

(2T e90TITO B35 NY BB, NY RO, 2016 (20168 FEOT) 9RIOND 49)3 ¢T3N
BOLOIARCIRTO3, DR, 20ITWORE LI0NTOI YRR 203, L90NITO 353NN F0FT
NI, DN BN ©235e30M303 0TI T,

(80) ededT3 AOEIE LT ARDN 23533 NP a0, ACSNYY;
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(@) JA,Z WBoD.ONATNE INT BT ALRNPT FOWORPAWOI V03N O0T)TC
LdRODNFD, DEIEANRITYHTTT, 23CTOT yHOINE) aNIBY, TOONEIPISTISD;

B B ORIRDDT FARBRBLINGID, BBORD WOT AR INT0,
L9302, SRR PRI BT, LXTOTT TOONE 23583 R, NP;

(D) LAARDDNPS).  ADERBRIRTOZ  FOWOFPRE, <SNT  AONR  DBI,NW,
DDROARTONE 93D, DBINY DI), A0FT ATEBB NDBINY NROT I JEDTI
eJ2INIRTB) ROWOT BRET A3BINFIRPRPOT SNTC FOWT BRET A3UtHS; 303,

(0) 0T BRBING €930, NI, IR, NT,N 9e3T5T N WTIWETOT Y33
LRODNSD:

FVB03), SNTC TOWT JIXIBRPR SNT A0FTT, JWOWORATOI o)t ABseless
PO ALDF ), TRDIL), INTRD BRI OFW0  IOVRWI,SRRPLID) 339,03,
DO TE ¥IT BRPHTE TSRS RONE). Y3T OH0)TE DYRTOT 03, /eIT eI
Be30DT, BWBAT FOBPER), DYPTOTay), 8 RTTOET BN e9TT BT ODE NP0,
AREORITLED, DI, Y3X BRYRE  DYPTIT), 93T sTeN B DYPRTOCRLODN
RS RCBAITRY, 0I), 9OWT TyTOODENY De3e BB 9INI5200NTeS W3 AOBNYD D3I,
33903 03030, BRBRBITRY,3TR),. V3T O30T DYRTOCH a3/ 00 Aedd30D
DDPOT T YT DBRIOIT BHINGD DYPICET  SNC "OWT AN
930 AITIINT 3T,

ED3R, BT0ID, T8 WYRTTeI, T23AIE e0I0WAIE e F0LFT A3uatES0oR) Ssnene3t
ATOEFVDOT 9TV RDRD L3, B8 9N3sedBL), 90T Aedn) R0WT O3B0 O30 T3C
oD 9B N0 R0IDAITFE, e0), 9DIAONNT  eIXIAOTzo0N
IRV, SNRP R BT, 230239, 003NTIT,E),,.

(B) T3 IPIARDINT BONE). OYTE  ABREBRIONTY),  I0INRRPLERIE 30,
DYRTOTeY FTWY AREHRIONT, FTEIR BDICOIMON W3 FTY AN, 530303
TOBITLEY, 303, €3 FRCELT® FFTETBOD DIV0TDOT NOR, DT SONPINY e9TIDRRFIE,,
ST, ADFR,BDBRIWIBIDIEOT DIV0TIM, NS, TOWY BRCHIN FOWOPATO3I
0359T¢ 3358.0000T3 e3FLB/HBNYDH 03I, AOBNFRN, €350, dDONTINF ), ADERBRRITOTI
TR 23y, DN, IR, TyTEIRITOI3 BRBITDY,. DYPTOTag) FOWOTIE, 353,1
TN ARTROR) POIAWTIIE0Z AOTRY), ©9e3T0TS3), BT 33000, DI, 903
ROTBNY), SFLBHBNRS) eNI), 2NReIN) O0YTRETR VB, LIBI, BONBAE 3T2z3003,
TORY At RSODRY, 903N NRRPAITE,.

(4) ALTOATW STLIBHWNY), AOBNY ST 3003 3 ABtBFIONTD, 90IDRPPAT
33055003, FTYRTT ), IOT A3REBIONT, LITT IR RLTINON Totsy AT TT, A A3T,T3,
DNI), Toy ATFTay) INI5e30T0  €92)TYONTBLIITOTOT  a30000E BINLRODN 95300
E00TIE WINPT O3RELBIFONT, LIRBIIRLDRWIBITI) eI IWT FOWOFRE), Tos AFOE Tag)
BRTRAIT dHOTR,S SPITE 303 BRA OSEEBIONTY, AT BRRIS[O3 DYPIITT, 90T
ATREBINP, A ABeCBIODT, 3TR,DRDIBIT).

(5) PYRTTY), (2 UT-TTTEITT TN e AOWT ABCBICDR, AT WA
AREDRAT L9PRRWIIOD DIV0OTROT DT WRENPNOI TB2Fo,NEWO3, (4)¢ NT-TTTLTE),
ARERLBDBRROVTOI3 Do AT TDOT IR RLRREIDT ABREBINT I, ByTEIRIT,,.

(6) TOYRDToTaY, AN ROWT BRLHIONT), RSO® ROIOT  230RBITIHT)
N3;ABWOADOTN DB, AIWEBIT  IAIANOT TR 3DWIPHTD  JIROTD T
£92)TYONTED), B33 LITONORNE ITFeT0 Ty ATOETE DTWEITT 303 TR YRT® BOICDO
RTITOI VB DTIT.

22. RORO° ToOR), AV IRAMR), PWRWYFE DI), X0 oBetznIod
B003RE%.- (1) SNT 803 BFBTA.S O3Uetzne HYRTOTay), AeTY FOFIT O30T,
ROTPEN BONIN IRTTRAES NROT, SNCE BT APLOD Belxe JRE3T
2300R,0° TR, ABRBRAIE 9P )SO® BOACDOION 20NN BRWFPF O3t I0NT,
AT BRIT,,,

(2) BV DYPTOTaY), 3300RLT® 309,05, AW RRRIE eI QYST® BOICOR 230083
ANODTE), TP TOTRBRODT Ae30e30¢23 RITHTD N Z5z00NT 3BT,
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(B) BT TYRTT) ABBRICVT WIORL0° DO, PR WPFE NI), ~oOn
ROABRLBIONT, AORRIE THYRLONOT e300 BINF N, e00C3IEHT) ONTEIO) B TT))
290 AT BOTWRERE), 9T, e0RLO° 39,0, ALTETR e300 TT,N AOWORNAIT O3¢50
DPNTTT,  APWBIOIT  WBOORBNLRODNT FHHRIT,R),.  09PTo0ay) ORI
RRVBINPCDOEOR VB, BI0A0° DIOS IFOE) &30NE), ATeooN BONLBRITZE), 03I,
AORIT,T), TN TIRALT® DN TTEY 30NN, W3 W, NN DYPTOTT, TXIAIT,T),.
0T ARRWING ODZPWB3 B530sANLRODNT ADAQ DT T, BUeltzne HYRNTOTeY) 9TT,N
FTTNLERODN 3BT Je3BHBORNT, DLBITLRD,,.

(4) DYPTITeY), NDER,FDRRWIIDIWOR ADODBVRPNR, A3lBT0 DYPTTT, 03I,
D%y ATOETT, 9D BOIESBRCBAT 9NTYONTBRODN BT 2 RONRD, 90 I35
LRONT, 3PRIT,,..

23. IR I0wWe8 ABRCHIOD VWOR,VDB.- TOR, IF S O SRENPRPN,,
DYPTOTeY), AN F02FT A3REHIONT, WOR,,DAIE03 3D, WTE3RITW03 B 3T,3), D3I,
21 FTTTW  QOBOOFNY, RPNy ROFT ABRBION 90T &3O3R0T) HWOR,CHBOD
R0WOTRD), ONFBRC 3 B5TsANLRODNR €93 0NTINITE,:

W30, JINT ROWT JTXITW 00R,0° @0, 9GP0 SNT A0WT WS T 98T
ONNYID, BOR,CHW FRROBT, IOWBERC), e R0WT ABRCHIONTR, IB S8 80530-
BRENY e953DOD ST3IIONN eITIE FoOTE), FWOR T a00T3ITIT.

93;0- VI
I e300) &I, SNV J02F0 BRF 03¢
TONP TORFT 9IRVITO,N O3 RCH

24. J3oM00) F0W0 BRRT A3RCHIOD DH3), SNTC 0300 BABF cetSod
AT BRRIAT Tone ORNDRCTN.- AN 0T ABRBIOD MONPI, FPAIE NI,
AN F0FT ABRCBICNE), TRLARLVE O3RCHINPMON VLOTOAY STay) WBNRIR)TT,N
ABREBIONTY, BRDAIT D3, TYRTOTY), SNT B0LFT BRI TE)., 930, SRR P LTI
LAADIINPS), ADFRBRAIITO3  FOWOFRBE, ~NT AONR DBINY, DROIPTONE
DD, NVINY DI, AOWT JRBEDBDO  NVBI,NY  YPoNed0dd ROWoT BRT
ABRBICDIRFRROBTIE, SNC  ROWT  BRBT ABRHICNI, B  ITPIOBO3
AT FBRIT,,,:-

(D) YO NRTB) A0V BRDT O3B0, RedN) AT A3eHI0D MDNRLERODR
2WED NRBAST,T,.

()  dPNCOD ROWT RLBT OBRLBIOND, DYPTOCRLRODR A3t
AT BRIT,,,

() JPNCODH ROWIT BRHT BIBINTYD, DYPTTeY) <SNC ROWIT BT
ABREBIONE), 350 EINLRODNR 9550 30T EINY ) T3 ZCDRIT,TY,;

(Bd) SNT BOWT BRET O3B0, e AOFT A3RLBIOD ST LINFI), TR
€939, 3 AN 0T D530 OB BN O30 205,003, BRORDTIT,T,; a3,

(B) SNC ROWT BRRT O3B0 ReNNeeld RO0WFT BRBT A0
2ONN33T,3),.

25. RAFT ONT,S ABRCHID AT 3 DI, RDACTI.- (1) SN3 F02FT
BRBT O3S e03), AOWORI ILWNEOD AOWIT BRET ASRLBINTI), 35302, SNT ADR
NBINY, DROARTODE 9P, DBINY  DI), ROWOT  DBEDBDO DB,
e)AANEINP ). ADE R FDBRRIVTOIHB IeNRIONE),. T3¢ WRET 3TOLITE), TIVAET LIRS
ARBRABIONTD, AT BRAITL,. WDORET INEWI,S OSRHI0N) & TETOB LOINTI,
WFRPORBTITE,, DOTT:-

() INT 0T BRDT ABRBIOND, dWDATO3 330 FeNTB), TP NRPRIS
RCPOTES,BRODA T[yAT, T|EOTOAY KBREDD), FNRITRPRIETOE BRI BRCBING NI,
BN 0N) Boed BRCBING TE3, eI, TYTDT ST,
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() TOAFT VWI,T LI0WOLINGY) aDI), FAT, VTR wRETWC), FNRSFRVITIT
3O3R 0T O3URLHRMON TEITORD STedS sPRONE); eI,

() BOBTOR) JTIT DRONY), aNI), SNT F0WIT BRDT OSRLBIONE), 903
ARBRtBING AABEBMINS ADTEIBRODN FZRITRF,L) TARLDARVE eI, L9IRRLRDT SN
R0LFT BRBT BB 270NeNTT TB2),a30 ASREBING TE3,. T8 Be),280 ABREBINTI,
RN R0F0 O3t MONLRODT BVROWRTOIRMT03 ALDRITE), DI, AT SNS
FORODHR, 3L R3T,3D,.

(2) TYRTTY, DANTINFE).  DODNLNRWTITOWOT ReDONT  WOTES,SRYMN, <SNT
O DBA MY, DDROAPTONE 9NHD, NDVINE &DI), AOWT DIEB/ER DB, ND
AT BRAT aD3I), AIDAT DORAFT DTS OBREBIONTY, 0T EdNLRoDdR 95300
200TOFEINP ) B3, F)ST?* BV SBRITLE,, eI, LIRIIRLDRI T,

26. SN0 B02Fo0 BRDT A3 CHIOD FHNT® BDICOR.- TYPTOTeY), WORNE T LIV,
ARBREBING B0, BVBRAIDON ONBALTBINPOB BRCBINT,, 03I A3RCIOD
ONAWL,STBAS LdFOWNE) 900 Y3T O0R)TE )Tz NE) a0 TOWYNF 0, BONEOIN
3RWIBROR), BWRETBE), Wadd, SNT ROLFOT BRERF O3RLBFONTY, YN0 BV 30BI T,
NP NZ; BOR,CHBNP, WOBITE,. FRRF,RE 03B PST® BOICOINR SNT DR
NBINY, DROFPTODE D, DNVBINS DI, AOWT  A[EBHW  NDB,NSD
WBeNC3T,,. DYPTOTe)) 003N Tty ATIETT, BOR,08 ~NC RO0WT BT
ABREBIONT, A RIT,T),.

27. 333)F B VPR FToNMONAN.- (1) SNT ADR VNP, TDRORPTONE 93,8,
NBI,NP) DI, FOWFOT DBEBHB NBV,NPD, SNT 0T BRET O3HION 9IGW BONET
OIS BRCHIOD PONDINCEBOT ToePMIONPRD,, O3B ToMRONE) IIE
R CRABTINFINT T e3903), FyNRBRITIT. 903 FOWIENYS), €957, 903TB FTOaDMONF 0,
ZRAFL FYRTOTeY) DDE RBLBRAIT eNOSTOBRNF), LIVVRDRITED, 03I, 0STWOWNLOTS
O350eY T 235305 AIOE AOWLIETWE),, ITF, RANFEINF D, WwBNRIT,T),.

(2) SNT DR HBDNPD, TDRORPTONE €90e3,Q, NBINED DI, ROWOT De3& o0
DB MY NI-yTTD (1)3 R 0350eHTE  ToeNMRDOANTY, FHRIFRORTIEE), €3 DI
TONMROOR WYTOLFTR, BRTL) BYPTTT, IPAIT,E),. 03I, LYOIB TONNMDOOD &YTOLRT
DJ0TDOTW WK, DINLRPMN ToHMDODID, IIEN  FRRD BT, AT
RDTEIRBRODN, HTYPTOTey) DERLBRAIT  OSTORBNY  ONTOOIOD WA,  eIA,»3
SOOI, BRI,

B0, TEN 9O0ZB TOPMDODR, TZLWNRRT,LD BT RENFEION) SNC medR
NBIND), DRORPTONE 9HD, NV DI, AWV ASEBD DVI,NS WBNAT
RDFEINPOT 9300 DYPTOTey) DRERBLAT e0STOBNYOT 335305R800NT.C, 9IG 0
O DYPTTT, IFyR,ICNORNT 3, HTYPTOTey IINPR DDAV TOSWORBNY
90T IN FOeNNMEDONN, 0TIEENNRPRIT0Z €9Te00 eDTIETIVNEED 33900 €TI0
€903 FoaNMODONTY, TWIBRRIT0I AWEEDRI TR,

93 ,0D-VII
F0WU0 Da3r DD A3RCHN

28. J0WOT0 DWFBHo O3RCR.- (1) TYRTTaY), A0WIT DWEB/BHO NV NLRODN
FIR DT DRETR,2NLO0ECR @YPTOTeY DONeNAIT dAORNNY), O0e)TWBCRe AT.3,
OYINPT 9INFTe0N &8 TPTORB OINFI, WFNPOTB F0WIT Da3r B O30T,
AT BRRIT,RN, 95300 AW BBRITOI s0BI TR, DOTT:-

(Q) RCD AONHB DOBINY), DeVEED NWLITW 20BN TN0ITWRINP O3B T
ADER,, RO 20BN 208083 €9T3e00 LIYNY FOIORN TDI DWEOFPNY) ALDT03, LB3CE330
POBS FOWT TWE,FBOD TANY 290N IGI0 TFPLDE a3002),,edTONI, WwFNPOB03 0T
BEBONT, FRIINPLRIT FeINY) 90 DIT FTOTY) ODER, ITRONE). 0BINY
WOIOD AOD0ZD, IHR FOTPFFNYD), 0B/ AOWIT BE,TW Va3 B0 O3RN,
AOBPET JR[ED®wo = BRHS,  IDE RIDRE0DD),  ITHNMRPLRIE  ABRCHIND,
FNOTTRIYNFI, WwPRROBO3 SNT FOWT RWOODWRYT 8GR, ROBJTEWOONPMON IA,»3
AN ROWFT ASCe;
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() e0MITOTY, DD TNDTD NI, DT,F, WPNRPOBO3 wIT IW33
ROWITR, DWBITRATALL) ROTFTE BO3IW ONTROTT O3NS, (signal  phased
optimization plan)

() DYRPToT)) ARBAT ToDTTINPMON 95300 IFSNPMON ToDTIT) 33003 03I,
T T-35003 F0WT Va3 BT O3CBINSD;

() TP ROBSRLONED, ON0I) AAFINSD, FOTTBNRY) eI, WOBSNY) ToONR 2390308
3031230, 53R NF D, wPNRPOTT oD A3UeCeS; 303D,

(B) B INT 0T I TT,N LT W3 PNNPMON 2B/ DENNTW D& BT
ABrtEBINeh.

(2) DYRTOTeY) €9IVRPLDAT AOLWT Da3e BT O3ULLION,, O30T 235T05A eI T3
RNEIY, FOLFIT DIE B DB),N) TR TF, W3 ONTBI B,

(B) HYPTT DI, ROWITV ABEB®DO  DVINY,  BOTWeNTD 9N,
FTOODE 2353 A, NPNON 20d038 303230, Sed3d, WFATRL,) 0N 3,333,330,

4 RLD B|DRYODID, BSPDA, ROWOT JWEDBO  ABRBIONE),  A30)TC
WHRCRBBNY, 0008 9NZsedTe8 AOBHBERE), eITI, RO0FOT DBEBE0 L2,
TRTBLTIT, 3TWT L90ITB WHEIVRBNP R, DWODDRIT,T, 03I, LI0ITV WWEIVTHBNY) TN
BRRT WsTANY W, AODY0T BTDONT,; NOWOFRE, A0WOT DwWEB/HO NV, NS
2D RITD,,.

(5) 20T XY [OWIT DWEB/DO  BRCBION), HO0IB/  WVsIsANY ), T
WBOORBNRF I, ADFEINSERODT AT0ZTadoN a300i8e)T0 €9 ONE 0dNE 3, N 30350
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FIFTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
THE BENGALURU METROPOLITAN LAND TRANSPORT AUTHORITY BILL, 2022

(LA Bill No. 29 of 2022)

A Bill to provide for the constitution of the Bengaluru Metropolitan Land Transport
Authority for Urban Mobility Region in the city of Bengaluru and for regulation of the
development, operation, maintenance, monitoring, supervision of urban mobility within
Urban Mobility Region.

Whereas it is expedient to provide for the constitution of the Bengaluru Metropolitan
Land Transport Authority for Urban Mobility Region in the city of Bengaluru and for
regulation of the development, operation, maintenance, monitoring, supervision of urban
mobility within Urban Mobility Region and for the matters connected therewith or incidental
thereto for the purposes hereinafter appearing;

Whereas multiple institutions or agencies like Bangalore Development Authority,
Bengaluru Metropolitan Region Development Authority, Bangalore Traffic Police, Bangalore
Metropolitan Transport Corporation, Bruhat Bengaluru Mahanagara Palike, Bangalore
Metro Rail Corporation Limited and Transport Department are responsible for planning,
developing, implementing and managing activities relating to Urban Mobility in the city of
Bengaluru and its surrounding region and each of the above institutions and departments
are empowered under different legislations to deal with the matters relating to Urban
Mobility within a certain framework;

And whereas multiplicity of institutions, departments, and independent legislations
that they are bound to follow are currently causing overlap in responsibilities and functions,
which impede the process of planning and implementation of major transportation schemes
aimed at streamlining and improving urban mobility;

And whereas the National Urban Transport Policy lays down a framework for
integration of various functions of institutions and departments to enable holistic transport
planning;

And whereas the policies, programmes and initiatives of national and state level
institutions or agencies involved in promoting and/or influencing economic and
infrastructure development, education, health, establishment and management of markets,
environmental protection etc. may have an impact on the transport and mobility in the city
of Bengaluru and the impact of such policies, programmes and initiatives need to be
assessed and addressed while planning for urban mobility;

Be it enacted by the Karnataka State legislature in the seventy third year of the
Republic of India, as follows:-

CHAPTER - I
Preliminary

1.Short title, extent and commencement.- (1) This Act may be called the
Bengaluru Metropolitan Land Transport Authority Act, 2022.

(2) It extends to the whole of Urban Mobility Region.

(3) It shall come into force on such date as the State Government may by
notification in the official Gazette, appoint.

2. Definitions.- In this Act unless the context otherwise requires,-

(@) “Aggregator” means an intermediary or market place, digital or otherwise for a
passenger or a group of passengers to connect with the driver of a transport vehicle for the
purpose of transportation needs of that passenger or a group of passengers;

(b) "Authority" in relation to any Urban Mobility Region means the Bengaluru
Metropolitan Land Transport Authority constituted under section 4;

(c) "Bengaluru Metropolitan Area" means the Bengaluru Metropolitan Area as



defined under clause (c) of section 2 of the Bangalore Development Authority Act, 1976;

(d) “Central Government” means the Government of India;

(e) “Chairperson" means the Chairperson of the Authority as specified under section
4 and shall also include any other person acting as the chairperson of the Authority in the
absence of chairperson;

(f) "Chief Executive Officer" means the Chief Executive Officer of the Authority
appointed under sub-section (2) of section 11;

(g) “City Mobility Investment Program” means a five-year (or such period as decided
by the State Government) comprehensive investment program for the development of Urban
Mobility in the Urban Mobility Region prepared by the Authority as provided in section 24;

(h) "Comprehensive Mobility Plan" means the policy document outlining the policies,
strategies and related actions for the provision of safe, clean and efficient urban transport
and the enhancement of mobility of people and goods in the Urban Mobility Region,
covering all elements of urban mobility under an integrated land use and transport
planning process;

(i) “Electronic record” means as defined under clause (t) of sub-section (1) of
section 2 of the Information Technology Act, 2000 (Central Act 21 of 2000);

() “Executive committee” means the executive committee of the Authority
constituted under section 12;

(k) "Fund" means the Bengaluru Metropolitan Land Transport Authority Fund
created under section 30;

() “Influence area” means the transit influence area as notified by the Authority;

(m) “Infrastructure development agency” means agency involved in development of
city infrastructure such as road, bridges, water supply, drainage system, electricity supply,
tele- communication cables, gas pipelines and any other utility agencies, whether public or
private, in the Urban Mobility Region;

(n) “Major Urban Transport Project” means the project undertaken for expansion of
the road network including road widening, construction of new roads, grade separators,
etc., projects relating to multi-modal integration and transit oriented development, changes
and/or expansion in the current bus or rail or metro network, projects involving choice of
one mode over another, any project which in the opinion of the Authority may have an
impact on urban mobility in Urban Mobility Region and any other project stipulated by the
State Government;

(0) “Medium Term” means plans and projects having a duration of up to five years or
as specified by the Authority;

(p) "Member" means member of the Authority as appointed under sub-section(1) of
section 4;

(9) “Planning Authority” means the planning authority as defined under sub-section
(7) of section 2 of the Karnataka Town and Country Planning Act, 1961 (Karnataka Act 11
of 1963);

(r) "Regulation" means regulation made by the Authority under this Act;

(S) “Regulatory authority” means and include any statutory authority, body, agency,
department exercising regulatory functions relating to urban mobility by virtue of the
powers vested with them under the relevant legislations such as the Motor Vehicles Act,
1988 (Central Act 59 of 1988), the Road Transport Corporations Act, 1950 (Central Act 64
of 1950), the Karnataka Police Act, 1963 (Karnataka Act 4 of 1964), the Karnataka Traffic
Control Act, 1960 (Karnataka Act 18 of 1960), the Karnataka State Road Safety Authority
Act, 2017 (Karnataka Act 45 of 2017), the Karnataka Motor Vehicles Taxation Act, 1957
(Karnataka Act 35 of 1957) and the Karnataka Motor Vehicles Rules, 1989;

(t) "Rules" mean rules made by the State Government under this Act;

(1) “Schedule” means schedule appended to this Act;

(v) “Sectoral Mobility Investment Program” means the investment program
prepared by the respective Urban Transport Agency as specified in section 24 in accordance
with the Comprehensive Mobility Plan;

(W) “Short Term” means plans and projects of duration of up to two years or as
specified by the Authority;

(X) “Social media” means any web or mobile based platform that enables the



Authority to communicate interactively with the general public and enables exchange of
user generated content;

(y) “Special invitee” means a person nominated by his respective department to act
as a special invitee of the Authority under sub-section (1) of section 4 and who shall attend
only such meetings of the Authority, as the Authority deems fit, without having voting
rights whatsoever;

(z) "State Government” means the Government of Karnataka;

(aa) “Sustainable Urban Transport” shall mean projects conceived to reduce the use
of private vehicles and increase the use of public transport and non-motorised modes like
walking and cycling, either referred to individually or collectively;

(bb) “Traffic Management Agencies” shall mean and include agencies involved in the
day-to-day management of traffic such as Bangalore Traffic Police (BTP), parking management
agencies, transport authorities or any other agency or agencies assigned with the task of
traffic management;

(cc) “Urban Local Body” means and includes town panchayat and town or city
municipal council as defined in the Karnataka Municipalities Act, 1964 (Karnataka Act 22 of
1964), and the City Corporation as defined in the Karnataka Municipal Corporations Act,
1976 (Karnataka Act 14 of 1977) and the Bruhat Bengaluru Mahanagara Palike as defined in
the Bruhat Bengaluru Mahanagara Palike Act, 2020 (Karnataka Act 53 of 2020);

(dd) “Urban Mobility” means with its all grammatical variations all aspect of transport
infrastructure, facilities, vehicles and services available to the general public in an Urban
Mobility Region, including but not limited to private transport vehicles and services and all
modes and means of transportation within the categories specified under Schedule;

(ee) “Urban Mobility Region” means the area comprising the Bengaluru Metropolitan
Area and such other areas as the State Government may notify from time to time by
specifying its territorial limit for the purpose of applicability of this Act on such terms and
conditions as deemed fit;

(ff) “Urban Transport Agency” means and includes both the private and public
agencies engaged in providing of Urban Mobility in Urban Mobility Region; and

(gg) “Works of urgent nature” means work or activity or plan that need to be
undertaken to restore road or transport connectivity and facilities affected by any disaster
as defined in the Disaster Management Act, 2005 (Central Act 53 of 2005).

CHAPTER - II
Declaration of Urban Mobility Region

3. Declaration of the Bengaluru Urban Mobility Region and alteration of its
limits.- (1) The State Government may, by notification, declare Bengaluru Urban Mobility
Region from time to time, by specifying its territorial limit for the purpose of applicability of
this Act on such terms and conditions as deemed fit:

Provided that, the State Government, may, by notification, make alteration or change any
area within Bengaluru Urban Mobility Region.

(2) A map showing the boundary of the Bengaluru Urban Mobility Region as declared
under this section shall be published in at least two English and two Kannada news-papers,
having wide circulation in such Urban Mobility Region and be advertised in electronic form,
social media and website, within such Urban Mobility Region.

CHAPTER-III
The Bengaluru Metropolitan Land Transport Authority
4. Constitution of the Bengaluru Metropolitan Land Transport Authority.- (1)
The State Government shall, as soon as possible after the commencement of this Act, but
not later than six months from the date of its commencement, by notification, establish an
Authority to be called the Bengaluru Metropolitan Land Transport Authority consisting of
the following members, namely:-



(a) The Chief Minister of Karnataka Ex-officio Chairperson
(b) The Minister in charge of Bengaluru Ex-officio
Development Vice-Chairperson
(c) The Minister in charge of Transport Ex-officio
Vice-Chairperson
(d) The Chief Secretary to the State Ex-officio Member
Government
(e) The Additional Chief Secretary or Principal Ex-officio Member
Secretary to the State Government, Urban
Development Department
® The Additional Chief Secretary or Principal Secretary| Ex-officio Member
to the State Government, Transport Department
(2) The Additional Chief Secretary or Principal Secretary| Ex-officio Member
to the State Government, Finance Department
(h) The Additional Chief Secretary or Principal Secretary| Ex-officio Member
to the State Government, Public Works Department
(i) The Additional Chief Secretary or Principal Secretary| Ex-officio Member
to the State Government, Women and Child|
Development Department
() The Mayor, Bruhat Bengaluru Mahanagara Palike Ex-officio Member
(k) The Commissioner, Directorate of Urban Land| Ex-officio Member-
Transport Secretary
(1) The Commissioner of Police, Bengaluru City Ex-officio Member
(m) The Commissioner, Transport and Road Safety Ex-officio Member
(n) The Chief Commissioner, Bruhat Bengaluru| Ex-officio Member
Mahanagara Palike
(0) The Commissioner, Bangalore Development Authority | Ex-officio Member
(p) The Commissioner, Bangalore Metropolitan Region| Ex-officio Member
Development Authority
(q) The Director, Department of Town and Ex-officio Member
Country Planning
(1) The Member-Secretary, Karnataka State Pollution| Ex-officio Member
Control Board
(s) The Managing Director, Bangalore Metro Rail Ex-officio Member
Corporation Limited
(t) The  Managing Director, Bangalore Ex-officio Member
Metropolitan Transport Corporation
() The Managing Director, Bengaluru Rail Infrastructure| Ex-officio Member
Development Enterprises
Limited
v) The Divisional Railway Manager, Bengaluru South| Special Invitee
Western Railway
(w) The Regional Officer, Karnataka, National Highways| Special Invitee
Authority of India
(%) Three experts in the field of wurban mobility, | Non-official
corporate governance or Law, Finance or Transport | Members
economics, as the State Government may nominate
(v) Two representatives from civil society organizations| Non-official
working in the field of urban mobility and allied areas,| Members
as the State Government may nominate
(2) Three representatives from institutions or] Non-official
associations representing the private sector and| Members
professional bodies, as the State Government may
nominate
(aa) | Two representatives from academic Non-
institutions with expertise in urban mobility, official
as the State Government may nominate Members




Provided that, the Chairperson may invite any officer of the Government or any other
person who, in the opinion of the Chairperson has expertise in Urban Mobility related matters
to participate in the deliberations of the Authority.

(2) Members and Special Invitees, as the case may be, referred to under clauses (a) to
(w) of sub-section (1) shall continue as members and Special Invitees, as the case may be, as
long as they hold position in Government department or Urban Local Bodies or Authority and
cease to be a member or Special Invitee, as the case may be, of the Authority upon
relinquishment of such post or position.

(3) The headquarters of the Authority shall be at Bengaluru.

(4) The Authority shall be a body corporate by the name aforesaid having perpetual
succession and a common seal with power, subject to the provisions of this Act, to acquire,
hold and dispose of property both movable and immovable and to contract and sue and be
sued in its name.

(5) No act or proceedings of the Authority shall be invalid by reason of the existence of
the vacancy in or defect in the constitution of the Authority.

5.Powers of the Chairperson.- The Chairperson of the Authority shall have
powers of general superintendence, directions, and control in respect of all administrative
matters of the Authority.

6. Discharge of functions of the Chairperson in his absence.- In the event of
the Chairperson being unable to discharge the Authority’s functions, the Minister for
Bengaluru Development shall be the Chairperson:

Provided that, in the event of the Minister for Bengaluru Development being the Chief
Minister, the Minister for Transport shall be the Chairperson.

Provided further that, in the absence of the Minister of Transport, the Chief Secretary
to the State Government shall preside over the meeting.

7 . Term of office and conditions of service of Non-official members.- The terms
of appointment and allowances payable to, and other conditions of service of the Non-official
members, shall be such as may be prescribed:

Provided that, the Non-official members shall hold office for a period of not exceeding three
years. They may be re-appointed for a further period of three years.

8. Resignation, removal or suspension of Non-official members.- (1) Any Non-
official member may, by notice in writing, addressed to the Authority, resign from the
Authority:

Provided that, the Non-official member, who has given notice of resignation, shall continue to
hold office till the acceptance of the resignation by the Authority.

(2) The State Government may, by order, remove any Non-official member from
office, if such Non-official member,-

(@) is, or at any time has been, adjudged as an insolvent;

(b) has been convicted of an offence which, in the opinion of the State Government,
involves moral turpitude;

(¢ has acquired such financial or other interest as is likely to affect prejudicially his
functions as a member;

(d) has so abused the position as to render his continuance in office prejudicial to
the public interest;

(e) has become physically or mentally incapable of performing his functions under
the Act;

() has acted against the code of conduct specified by the Authority from time to
time; or

(g If he is so disqualified by or under any law.

(3) No Non-official member as specified under sub-section (1) shall be removed from
office under clause (c) or clause (d) unless the Authority has held an enquiry and given a
reasonable opportunity of hearing to such person and if there is a cause for removal,
recommend to the State Government of such decision.

(4) If a casual vacancy occurs in the office of a Non-official member, either by reason of
death, resignation, removal or otherwise, such vacancy shall be filled up, as soon as possible,
by the State Government and such Non-official member shall hold office only for the
remainder of the term for which the replaced person would have been a Non-official member.

9. Declaration of conflict of interest.- (1) If any member, Special Invitee or Non-
official member has interest pertaining to any matter which may be laid for discussion before



the Authority, such person shall make self-declaration to the Chairperson in such format as
may be prescribed in the rules.

(2) If the Chairperson is satisfied that such a person has an interest in the matter laid
down for discussion before the Authority, the Chairperson shall direct such person to abstain
from participation on discussion of that matter.

10. Terms of working of the Authority.- (1) An ordinary meeting shall generally be
held at least twice every year.

(2) The Chairperson shall have the power to call for a special meeting as deemed
necessary.

(3) The minutes of the proceedings of each meeting shall be recorded in a book
maintained for the purpose or as an electronic record.

(4) The quorum for a special or ordinary meeting shall be one third of the total
members of the Authority.

(5) All the issues arising before the Authority shall be decided by consensus in the
meetings of the Authority.

(6) All orders and decisions of the Authority shall be authenticated by the Chief
Executive Officer or any other officer of the Authority duly authorized by the Authority.

11. Secretariat of the Authority.- (1) The Directorate of Urban Land Transport shall
be the secretariat of the Authority.

(2) The Commissioner of the Directorate of Urban Land Transport shall be the Chief
Executive Officer of the Authority.

12. Constitution of Executive Committee.- (1) The Authority shall constitute an
Executive Committee to assist in the discharge of its functions in the manner as specified in
the regulations. The Executive Committee shall consist of the following members, namely:-

(a) The Chief Secretary to the State Ex-officio
Government Chairperson

(b) The Additional Chief Secretary or the Principal Ex-officio Member
Secretary to the State Government, Urban
Development
Department

(c) The Chief = Commissioner, Bruhat Bengaluru Ex-officio Member
Mahanagara Palike

(d) The Commissioner, Bangalore Development Authority Ex-officio Member

(e) The Commissioner, Bangalore Metropolitan Region| Ex-officio Member
Development Authority

(1) The Commissioner of Police, Bengaluru Ex-officio Member

(g) The Commissioner, Transport and Road Safety Ex-officio Member

(h) The Director, Department of Town and Country Ex-officio Member
Planning

() The Managing Director, Bangalore Metro Rail | Ex-officio Member
Corporation Limited

G) The Managing Director, Bengaluru Metropolitan Transport | Ex-officio Member
Corporation

(k) The Managing Director, Bengaluru Rail Infrastructure | Ex-officio Member
Development Enterprises Limited
@ One non-official member of the Authority with expertise in | Non-Official Member
the field of urban mobility
(m) | One non-official member of the Authority representing civil | Non-Official Member
society organizations working in the field of urban mobility
and allied areas

(n) One non-official member of the Authority representing | Non-Official Member
institutions or associations representing the private sector
and professional bodies

(0) One non-official member of the Authority representing | Non-Official Member
academic institutions, with
expertise in urban mobility
(P) The Chief Executive Officer of the Authority Ex-officio Member

Secretary




(2) The Executive Committee may invite any other member of the Authority or any
other expert as deemed necessary to participate in its deliberations.

(3) All issues arising before the Executive Committee shall be decided by consensus
and in the event of no consensus being reached, the decision shall be taken by simple
majority of the members present.

(4) The Executive Committee shall meet at least once in each quarter.

(5) The procedure to be followed by the Executive Committee in discharging its duties
and all other matters including the allowances or fees for attending the meetings of the
Executive Committee shall be such as may be specified in the regulations.

13. Committees constituted by the Authority for specific subject matters.- (1)
The Authority may from time to time appoint committees consisting of such members, as it
thinks fit and may associate with such committee in such manner and for such period as
required, any expert whose assistance or advice it may desire, and refer to such committees
for inquiry and report, any subject relating to the purposes of this Act.

(2) Every committee shall carry out the instructions given to it by the Authority and
every final decision of such committee shall, subject to any rule to the contrary, be laid
before the Authority for confirmation.

(3) The procedure to be followed by the committees and all other matters including
the allowances or fees for attending the meetings of the committee shall be such, as specified
in the regulations.

CHAPTER IV
Duties, functions and powers of the Authority

14. Duties and functions of the Authority.- (1) Notwithstanding anything contained
in any other law for the time being in force and without prejudice to the foregoing power, the
duties and functions of the Authority shall include the following, namely:-

(a) Promote seamless mobility through sustainable urban transport and integration of
land use and transport planning in the Urban Mobility Region by causing to prepare and
update regularly, the Comprehensive Mobility Plan for the Urban Mobility Region;

(b) Review and approve the City Mobility Investment Program prepared in accordance
with the Comprehensive Mobility Plan;

(c) Put in place frameworks, regulations, and mechanisms to establish an effective
coordination mechanism, encompassing all strategic and operational matters, among various
Urban Transport agencies, Infrastructure Development agencies and Traffic Management
agencies providing facilities and services in the Urban Mobility Region;

(d) Cause preparation of plans and implementation of travel demand management
measures such as congestion pricing, parking regulations, tolling, special purpose lanes etc.
to regulate travel demand in the Urban Mobility Region,;

() Adopt standards and guidelines issued by the State Government, Central
Government and agencies there-under from time to time, with modifications, where
necessary or cause to develop and publish additional standards and guidelines relating to
Urban Mobility in Urban Mobility Region. The Urban Transport Agencies, Infrastructure
Development Agencies and Traffic Management Agencies shall be bound by such standards
issued by the Authority in implementation of the Urban Mobility projects undertaken by
them. Where no standards specified by the Authority, the Urban Transport Agencies shall
adopt the existing standard and/or guidelines specified by the State Government, Central
Government, or agencies there-under them and in their absence, follow the generally
accepted industrial standards;

(f) Establish a fully operable monitoring, verification, reporting and evaluation
framework to monitor the performance indicators and service level benchmarks, and to
ensure effective implementation of policies, plans, regulations related to Urban Mobility by
all concerned agencies;



(g) Develop detailed frameworks for financial arrangements between Urban Mobility
agencies in the Urban Mobility Region, for planning, project implementation and integrated
management of mobility and transport networks;

(h) Assign the development, construction, repair, operation, and management of any
integrated or stand-alone Urban Mobility facilities and services that aid and enhance the
efficiency or service levels of Urban Mobility in the Urban Mobility Region to the concerned
Urban Transport Agencies, Infrastructure Development Agencies and Traffic Management
Agencies;

(i) Establish appropriate frameworks for engagement of private sector in planning,
development and management of mobility service delivery and effective contract execution by
the Urban Transport Agencies, Traffic Management Agencies and Infrastructure
Development Agencies;

(j) Prepare norms for implementation of transportation projects on Public Private
Partnership framework or through other financing mechanisms or instruments;

(k) Assist, aid, and advise the State Government on Urban Mobility matters in the
Urban Mobility Region including, providing inputs for policy formulation for comprehensive,
integrated and efficient urban mobility in the Urban Mobility Region;

() Recommend to the State Government on matters relating to implementation of any
policy measures, issuance of permits, registration of vehicles, operation of mobility services,
handling of goods, management of traffic flow, passenger movement or any other matter
relating to licensing issues pertaining to Urban Mobility. The State Government may either
through issuance of necessary directions to the concerned Urban Transport Agencies as
specified under section 56, implement such regulations or where such recommendation
requires any administrative measures to be taken, take such necessary measures;

(m) Review and provide feedback or implement any direction, order rules and
regulation, policy bye-laws, Notification issued by the State Government or any committee or
panel notified by the State Government, in respect of Urban Mobility; and

(n) Ensure effective implementation of the provisions of this Act in the Urban Mobility
Region and perform such other functions and duties as may be prescribed.

(2) Notwithstanding anything contained in this section, the State Government may, by
notification, add, omit, or assign any power, function and duty, which in its opinion, is
required to be exercised, performed and discharged for accomplishment of objects of the Act.

15. Duties and Functions of the Executive Committee.-Notwithstanding anything
contained in any other law for the time being in force, and in particular, and without
prejudice to the foregoing power, the Executive committee shall have the following functions,
namely:-

(a) assist the Authority in discharging any of its functions under this Act;

(b) oversee the preparation of various policies, plans, regulations, schemes, and
programmes under this Act;

(C) cause to implement rules, regulations, policies, directions, guidelines, bye-laws,
programmes, advisories, circulars issued by the State Government or the Authority from
time to time; and

(d) perform such functions and duties as the Authority may specify from time to time
for effective implementation of this Act in the Urban Mobility Region.

16. Duties and functions of the Chief Executive Officer.-Notwithstanding
anything contained in any other law for the time being in force, and without prejudice to the
foregoing power, the Chief Executive Officer shall discharge the following duties and
functions under the overall guidance and control of the Authority, namely:-

(a) ensure implementation of the decisions of the Authority;

(b) appoint officers, employees and supporting staff as specified in the regulations
and prepare and review as appropriate, performance related terms and conditions of
services for the employees;

(c) appoint consultants, professionals and experts, who are technically qualified and
have knowledge of and experience in transport planning, management, operations,
economics, finance, engineering, urban planning, law, business or such other disciplines
related to Urban Mobility, as deemed necessary to assist the Authority in discharge of its
functions;

(d) prepare, update as required and ensure the implementation of the
Comprehensive Mobility Plan for the Urban Mobility Region;



(e) prepare the City Mobility Investment Program for the Urban Mobility Region;

(f) ensure effective co-ordination encompassing all strategic and operational
matters, among various Urban Transport Agencies, Infrastructure Development Agencies
and Traffic Management Agencies providing facilities and services in the Urban Mobility
Region in accordance with the frameworks, regulations and mechanism, if any, approved by
the Authority;

(g) ensure compliance to the standards either issued by the Central Government,
the State Government or the Authority, as the case may be, in the implementation of the
Urban Mobility projects undertaken by the concerned agencies;

(h) design, develop and publish performance indicators and service level
benchmarks, at least annually, for Urban Mobility within the Urban Mobility Region;

(i) develop appropriate policies or standards for comprehensive, integrated and
efficient urban mobility in the Urban Mobility Region and publish the same for compliance
by various public and private agencies associated with provision of Urban mobility and
related infrastructure and services, with the prior approval of the Authority or the State
Government as applicable;

() initiate, plan, prepare, assign or undertake implementation and operations of
Travel Demand Management measures to regulate travel demand in the Urban Mobility
Region;

(k) undertake effective communication and outreach campaigns to create
commuter awareness on use of sustainable urban transport, respecting the rights of
pedestrians and cyclists, compliance to traffic norms or other matters relating to Urban
Mobility and ensure dissemination of relevant information by all Urban Transport Agencies,
Infrastructure Development Agencies and Traffic Management Agencies, within the Urban
Mobility Region;

() design, develop and implement protocols for sharing of both spatial and non-
spatial data and its collation from Urban Transport Agencies, Infrastructure Development
Agencies and Traffic Management Agencies, individuals or any other agency generating,
collecting or having information on any matters relating to Urban Mobility and establish
and maintain a central database and appropriate analytical tools and/or appropriate
intelligent transport systems to aid in taking an informed decision on Urban Mobility
issues;

(m) promote innovation and research in urban mobility by building partnerships
with the academic institutions, initiating or sponsoring research studies either through the
Authority or through separate entities set up for this purpose by the Authority; and

(n) enhance technical and human resource capacity of the Authority’s officials and

staff on an annual basis.

(0) enter into agreement or tie-up or collaboration with other domestic or
international mobility management and land transport authorities or organisations engaged
in the functions similar to that of the Authority for the purpose of sharing and transfer of
knowledge, conducting research and skill development programmes, etc.;

(p) proactively take up initiatives to improve quality of mobility governance by
establishing detailed institutional arrangements and communication protocols between the
Authority and the Urban Transport Agencies; and

(@ such other functions and duties as the Authority may delegate or specify from
time to time.

17. Powers of the Authority.- (1) Notwithstanding anything contained in any other
law for the time being in force, the Authority shall have the following powers, namely:-

(@) accept, acquire, hold, surrender, transfer or re-convey security (including
security provided in a financing arrangement) of any kind in any form whatsoever;

(b) borrow, lend, fund and/or facilitate financing of all Urban Mobility related
investment seeking funds managed by the Authority, for the implementation of the projects,
plans, schemes, and proposals included in the City Mobility Investment Program to ensure
development of comprehensive, integrated and planned Urban Mobility in the Urban
Mobility Region;

(c) devise regulations, guidelines and provide guidance and input to all Urban
Transport Agencies, Infrastructure Development Agencies and Traffic Management Agencies
on matters pertaining to data sharing, and data access and intellectual property rights of
data collated and shared;
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(d) render advice or recommend for building sustainable operational frameworks for
Urban Mobility systems included in schedule;

(e) serve as the nodal agency for formulation of all policies, regulations, rules,
procedures, protocols for ensuring effective governance of integrated Urban Mobility in the
Urban Mobility Region;

(f) promote Urban Transport Agencies to achieve inter-modal integration,
including preparation of plans for physical, service and fare integration components and
ensure implementation of such plans;

(g) regulate new modes of Urban Mobility introduced by itself or any other agency,
which is not within the ambit of the Motor Vehicles Act, 1988 (Central Act 59 of 1988) and
take necessary measures in relation thereto;

(h) monitor and audit compliance of all programmes, policies, plans and projects of
all agencies related to Urban Mobility with the Comprehensive Mobility Plan and the City
Mobility Investment Program;

(i) monitor performance of the Urban Mobility system on parameters such as safety,
efficiency, suitability, etc. and submit a report to the State Government at such intervals as
may be specified in the regulations or as deemed necessary by the State Government;

(]) recommend, monitor, and advise on levy, imposition, collection, recovery of fees,
charges for parking, Urban Mobility facilities and fares for services of Urban Transport
Agencies as may be notified time to time by relevant authorities;

(k) monitor the use of funds for Urban Mobility and ensure audit of accounts and
loans;

() devise, oversee, and ensure co-ordinated enforcement of all mechanisms relating
to traffic and Urban Mobility matters in consultation with concerned authorities to
promote safety guidelines, including vehicular, pedestrian and road safety, with respect to
Urban Mobility for the Urban Mobility Region as may be prescribed;

(m) initiate shared programmes for augmenting human resource and technical
capacities of all public agencies related to Urban Mobility;

(n) mandate and co-ordinate sharing of data in such manner and format as
specified in regulations by the Urban Transport Agencies, Infrastructure Development
Agencies and Traffic Management Agencies, aggregators, individuals, or any other agencies
generating, collecting, or having information on any matters relating to Urban Mobility
services;

(0) ensure enforcement of regulations made under this Act; and

(p) such other powers as may be prescribed by rules.

(2) Subject to the other provisions of this Act, the exercise of powers by the Authority under
sub-section (1) shall override any rule, regulation, order, direction, notification, or any other
action under any law made by the State Legislature for time being in force, that are
inconsistent with such exercise of powers by the Authority.

18. Power to give directions to urban transport agencies, infrastructure
development agencies and traffic management agencies.- (1) To ensure effective
implementation of the objects and purposes of this Act, notwithstanding anything contained
in any other law for the time being in force, the Authority may give such directions with
regard to the implementation of any Urban Mobility service or infrastructure project within
the Urban Mobility Region, as it may deem fit, to the relevant agencies responsible for
providing the urban mobility and related infrastructure. Such directions shall be binding on
such agencies and departments under the urban local bodies and State Government and
shall override any contrary or conflicting order, direction issued by any such agencies and
departments.

(2) The authority may take such measures as it may deem appropriate to ensure
implementation of the plans approved by the Authority.

19. Power to approve major Urban Transport projects.- (1) The Authority shall have
power to approve all major Urban Transport projects proposed for or in the Urban Mobility
Region to be developed by the Urban Transport Agencies, Infrastructure Development
Agencies and Traffic Management Agencies or any other agencies under the State
Government or any local Government agency, from the perspective of consistency with the
Comprehensive Mobility Plan and in a time bound manner as specified in the regulations.
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(2) No authority, agency, department under the State Government shall initiate any
public, private or public-private partnership project concerning Urban Mobility without
obtaining prior approval of the Authority. The Approval of the Authority shall be necessary
to seek any financial assistance from the State Government including the regular budgetary
allocations, any external aided funding as well as the Central Government sponsored
funding.

(3) Upon receipt of request under sub-section (1) for approval of any project, the
Authority shall undertake such inquiry as required and may grant or reject such request as
specified under regulations:

Provided that, the Authority shall have the power to issue certain conditions while granting
approval to a request.

(4) In case any person or authority does anything contrary to the decision given
under sub-section (3) or in the absence of the approval of the Authority, the Authority shall
direct such agencies to pull down, demolish or remove any development undertaken
contrary to such decision or approval and such agencies shall recover the cost of such
pulling down, demolition or removal from the person or the authority concerned.

CHAPTER -V
Preparation of policies and Comprehensive Mobility Plan

20. Preparation of policies.- (1) The Authority shall prepare and implement the
following policies in connection with Urban Mobility and shall update periodically the
existing policies on Urban Mobility in consultation with the Urban Transport Agencies,
Urban Local Bodies, Traffic Management Agencies, Urban Development Department, etc. All
such policies shall be placed in public domain for public feedback before finalized,-

(a) Parking policy;

(b) Non-motorised transport policy;

(C) Transit-oriented development policy;

(d) Multi-modal Integration policy; and

(e) Freight Transport policy.

(2) The Authority may take up preparation of such other urban mobility policies as deemed
necessary.
21. Preparation of Comprehensive Mobility Plan.- (1) The Authority shall notify
its intent to prepare a Comprehensive Mobility Plan in such manner and form as specified
by regulations.

(2) The Authority shall cause to prepare a Comprehensive Mobility Plan for the
Urban Mobility Region within two years from the date of its intent to prepare a
Comprehensive Mobility Plan to ensure integrated, comprehensive and planned
development of Urban Mobility in the Urban Mobility Region, in conjunction with various
Urban Mobility policies prepared under section 20 and the land use plan applicable to the
Urban Mobility Region. Such plan shall include but not be limited to the following, namely:-

(@) Integration of social, economic, and spatial development policies and plans to
advance sustainable urban transport;

(b) Various types of infrastructure, facilities, and other works;
(c) complete road network in the city (preferably converging at one sq. km. grid);
(d) existing and proposed route plans of public transport;

(€) hierarchy of roads (local, collectors, sub arterial, arterials and urban high ways)
established based on travel demand;

(f) standards governing the roads of all levels of hierarchy;

(g) pedestrian path, cycle tracks, drains (within the public road) and the standards
governing them,;

(h) accessible mobility and transport for persons who are persons with benchmark
disability and person with disability as defined under the Rights of persons with Disabilities
Act, 2016 (Central Act 49 of 2016);

(i) various public transport systems and services;
(j) procedures and processes to resolve any issues in relation to any existing urban
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mobility services being operated;

(k) mechanisms that will govern the implementation of such plans to achieve the
objects and purpose of this Act;

() the City Mobility Investment Program comprising of the Sectoral Mobility
Investment Programs submitted by the relevant Urban Transport Agencies, Infrastructure
Development Agencies and Traffic Management Agencies as specified in the regulations;
and

(m) such other matters that may be necessary for the development and
implementation of such plans:

Provided that, in the event there is any other authority and/or committee constituted under
any other law for the time being in force to formulate, develop or implement any plan or
scheme in relation to Urban Mobility within the Urban Mobility Region, the Authority shall
discharge its functions under this section and any other authority shall necessarily consult
the Authority and take its suggestions and inputs into account in the discharge of its
functions. The plans so developed by any other authority and/or committee shall be in
compliance with the Urban Mobility policies of the Authority:

Provided further that, prior to constitution of this Authority, if a Comprehensive Mobility
Plan has already been approved by the Government, the Authority shall, if necessary,
undertake the responsibility of any modification or revision of such Comprehensive Mobility
Plan and implement it in accordance with the Act.

(3) Before finalizing any plan as under this Act, the Authority shall cause to publish
a draft plan by making a copy thereof available for inspection and publishing a notice in
such form and manner as specified in the regulations, inviting objections and suggestions
from any person with respect to the draft plan before such date as may be specified in the
notice, subject to a maximum period of two months from the date of publication of the
notice. The Authority shall after adequate opportunity, as deemed appropriate, to the
concerned person and after considering such suggestions, objections, and representations,
if any, finalize the draft plan.

(4) After finalization of the plan based on objections/suggestions received, the
Authority shall submit such plan to the State Government for its approval and the State
Government may approve the plan with or without modifications as in its opinion are
necessary or reject the plan, with such directions to the Authority to prepare a new plan
based on the recommendation issued by the State Government in relation thereof.

(5) The Authority shall publish the plans approved by the State Government as
specified in sub-section (4), not later than two years from the date of notification of the
intent to prepare a Comprehensive Mobility Plan under sub-section (2).

(6) The Authority may suo-moto or on the direction of the State Government cause
to review the existing Comprehensive Mobility Plan whenever, in its opinion, it has become
necessary and expedient to do so in public interest.

22. Integration of land-use and transport planning in the preparation of
Master Plan.- (1) The Planning Authority in the Urban Mobility Region shall prepare the
land use plan as part of preparation or revision of Master Plan of the city or local planning
area by taking into consideration the Comprehensive Mobility Plan in its entirety.

(2) The Planning Authority shall necessarily consult the Authority during the
preparation or revision of the Master Plan.

(3) In case the Authority deems it appropriate to suggest modifications in the
Master Plan prepared by the Planning Authority, with a view to achieve land use and
transport integration, it shall forward the suggested changes to the concerned Planning
Authority for inclusion in the Master Plan. The suggestions, if any, made by the Authority
shall be duly considered and incorporated in the draft of the Master Plan and the draft of
the Master Plan shall be sent to the Authority for its concurrence. Where such suggestions
are not incorporated mutatis mutandis, the planning authority shall provide a detailed
explanation with the reasons for the same.

(4) The Authority shall communicate its concurrence or otherwise along with its
considered opinion to the Planning Authority and the State Government within the time as
may be specified.
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23. Revision of Comprehensive Mobility Plan.- At least once in every five years,
the Authority shall cause to revise and publish the Comprehensive Mobility Plan and the
provisions of section 21 shall mutatis mutandis apply in respect of each such revision of the
Comprehensive Mobility Plan:

Provided that, in case the Master Plan for the Urban Mobility Region or parts of Urban
Mobility Region are taken up for revision, the Comprehensive Mobility Plan may also be
revised concurrently even amid a five-year cycle.

CHAPTER - VI
Sectoral and City Mobility Investment Program and Annual Implementation Plan

24. Preparation and approval of Sectoral Mobility Investment Program and
City Mobility Investment Program.- In order to achieve the goals of the Comprehensive
Mobility Plan and to plan for financing the projects proposed in the Comprehensive
Mobility Plan, the Authority shall prepare the City Mobility Investment Program comprising
of the Sectoral Mobility Investment Program of the relevant Urban Transport Agencies,
Infrastructure Development Agencies and Traffic Management Agencies as specified in the
regulations to be implemented in the Urban Mobility Region as below:-

(@) The Sectoral Mobility Investment Program shall be aligned with the goals of the
Comprehensive Mobility Plan;

(b) The Sectoral Mobility Investment Program shall be prepared in consultation
with the Authority;

(c) The Sectoral Mobility Investment Programs shall be incorporated by the
Authority with or without modification in the City Mobility Investment Program;

(d) The City Mobility Investment Program shall be for short to medium term
planning horizon towards achieving the objects of Comprehensive Mobility Plan; and

(e) The City Mobility Investment Program shall be part of the Comprehensive
Mobility Plan.

25. Preparation and approval of Annual Implementation Plan.- (1) Based on the
City Mobility Investment Program and respective Sectoral Mobility Investment Programs,
the Urban Transport Agencies, Infrastructure Development Agencies and Traffic
Management Agencies shall prepare the Annual Implementation Plan at the beginning of
each year in the format as specified in the regulations. The Annual Implementation Plan
shall comprise of the following components, namely:-

(a) The list and spatial mapping of new projects and ongoing projects to be taken up
in the current financial year along with completion schedule, in the order of priority set
forth in the City Mobility Investment Program;

(b) Yearly expenditure estimates and the sources of funding for each of the projects
to be taken up in the current financial year; and

(c) List of additional projects proposed to be taken up and which were not part of
the approved City Mobility Investment Program, along with the sources of funding and
justification for inclusion of such projects in the City Mobility Investment Program. These
additional projects shall align with the Comprehensive Mobility Plan goals and promote
sustainable urban transport.

(2) The Authority shall review and approve the Annual Implementation Plan prepared and
submitted by the Urban Transport Agencies, Infrastructure Development Agencies and
Traffic Management Agencies, with or without modifications, within the time frame as may
be prescribed in the rules.

26. Revision of City Mobility Investment Program.- The Authority shall review
and make necessary revisions to the City Mobility Investment Program once a year, taking
into consideration the newly approved projects under the Annual Implementation Plans,
delays in implementation of any project or any other circumstances etc. Such revision
undertaken shall be binding on the Urban Transport Agencies, Infrastructure Development
Agencies and Traffic Management Agencies. The Authority shall submit the revised City
Mobility Investment Program to the State Government for information.

27. Works of Urgent Nature.- (1) The Urban Transport Agencies, Infrastructure
Development Agencies and Traffic Management Agencies may take up works which are not
part of City Mobility Investment Program or the Annual Implementation Plan, only if such
works are of urgent in nature. In such cases, they shall comply with the standards specified
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by the Authority in taking up such works and in case of any deviation from the standards,
the justification for the same shall be provided.
(2) Where the Urban Transport Agencies, Infrastructure Development Agencies and Traffic
Management Agencies takes up any work under sub-section (1), it shall intimate the same to
the Authority before commencement of the work and shall file a detailed report with
justification for taking up the work urgently and its compliance with the standards specified
by the Authority, within thirty days from the date of commencement of such work:

Provided that, if the justification for taking such work in urgency or deviating from the
standards specified by the Authority provided by the Urban Transport Agencies,
Infrastructure Development Agencies and Traffic Management Agencies is not to the
satisfaction of the Authority, the Authority shall direct them to modify or reconstruct the
work as per the specified standards or to remove such works.

CHAPTER - VII
TRAFFIC MANAGEMENT PLAN

28. Traffic Management Plan.- (1) The Authority shall prepare or cause to be
prepared a Traffic Management Plan, at least once a year, with the Traffic Management
Agencies, consisting of following components in accordance with the regulations, if any,
specified by the Authority, namely:-

(@) detailed traffic flow plan for the road networks within Urban Mobility Region
including restrictions on the flow or movement of certain types of vehicles like freight
vehicles, vehicles of construction purpose etc., traffic calming measures including partial or
full closure of streets to motorized traffic or regulation of movement of vehicles during
certain hours of the day, Traffic management plans for special occasions, incident
management plan, emergency evacuation plans etc.;

(b) signal phase optimization plans to ensure seamless mobility of people
including differently abled, senior citizens and children;

(c) corridor based and area-based traffic management plans for corridors or areas
indicated by the Authority;

(d) enforcement plan consisting of human resources, devises, equipment and
vehicles and Information Technology systems; and

(e) Parking Management plans for the whole or parts of Urban Mobility Region.

(2) The Traffic Management Plan approved by the Authority shall be adhered to by
all the Traffic Management Agencies without any deviation.

(3) The Authority and Traffic Management Agencies shall take efforts to use
information technology for efficient enforcement mechanisms.

(4) In case of need to make any changes in the Traffic Management Plan depending
on the local situation, the same may be made by the Traffic Management Agencies but such
changes shall be recorded and weekly report of such changes and deviations made shall be
submitted by Traffic Management Agencies concerned.

(5) If such deviations or changes, with justifications, in traffic management plan
are necessitated on continuous basis, then Traffic Management Plan shall be modified
accommodating such changes by the respective agencies.

(6) Traffic management plans and amendments to them shall be widely
disseminated by the concerned Traffic Management Agencies for the information of general
public.

CHAPTER - VIII
CONTRACTS

29. Mode of executing contracts on behalf of the Authority.- (1) Every contract
shall, on behalf of the Authority, be made by the Chief Executive Officer or any other officer
of the Authority as may be generally or specially empowered in this behalf by the Authority
and such contractor class of contracts, as specified in the regulations shall be sealed with
the common seal of the Authority:

Provided that, no contract exceeding such value or amount as the State Government may
specify in this behalf shall be made, unless it has been previously approved by the State
Government.
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(2) Subject to the provisions of sub-section (1), the form and manner in which any
contracts shall be made under this Act shall be as specified by regulations.

(3) No contract which is not in accordance with the provisions of this Act and rules
and regulations made there-under shall be binding on the Authority.

CHAPTER - IX
FINANCE, ACCOUNTS AND AUDIT

30. Fund of the Authority.- (1) The Authority shall establish a Bengaluru
Metropolitan Land Transport Authority Fund for the purposes of implementation of
provisions of the Act and shall comprise the following, namely:-

(@) Portion of funds from the Central Government allocations as under shall be
deposited in the Fund Account:

(i) part of the proceeds accruing to the National Investment Fund and allocated for
use, specifically in the development of urban mobility projects and such other
proceeds from the Finance Commission of India, as received by the State
Government and as decided by the State Government; and

(i) part of any grant and fund received through allocations (including budgetary
allocations) by the Central Government, as decided by the State Government.

(b) Part of any grant and fund received through allocations (including budgetary

allocations) from the State Government;

(c) Revenue collected from the following sources shall be deposited in the Bengaluru
Metropolitan Land Transport Authority Fund account:

(i) part of the proceeds collected on account of cess called Green Tax, wherein
Green Tax means a tax levied on vehicles to control air pollution, as notified by the State
Government under the Karnataka Motor Vehicles Taxation Act 1957, the Motor Vehicles
Act, 1988 or its amendments, as the case may be;

(i) part of the proceeds, as notified by the State Government, from advertisement
charges, additional registration charges, congestion tax, betterment charges, multipurpose
smart cards for ticketing, development charges, parking charges, premium Floor Area Ratio
charges, additional cess on petrol and diesel, conversion fee on existing land use and
additional fees on registration fees on all property transfers which take place along the
influence area of transit-oriented development within the Urban Mobility Region,;

(ili) part of the proceeds from any tax/cess/surcharges or similar levies notified by
the State Government with a view for betterment of Urban Mobility systems (including
transport vehicles, infrastructure, and services) and directed to be credited to the Fund;

(iv) part of the proceeds from any tax / cess / surcharges or similar levies notified
by the State Government for any Urban Mobility infrastructure development related matters
leading to enhancement of land-value;

(V) any aid, bequest, subsidy, donation, gift, subscription, loan or other sums

lawfully received;

(vi) all interests, profits and other moneys accruing to or borrowed by the

Authority for the purpose of this Act; and

(vi) All money received by or on behalf of the Authority by virtue of this Act.

(d) All the money and receipts received by the Urban Transport Agencies dealing
with Urban Mobility service, facilities and infrastructure, from the Central Government,
State Government, by way of budgetary allocations or grant or transfer or loan and funds
from external funding agencies or any other sources as may be notified by the State
Government from time to time and the same may be released by the Authority to the agency
concerned as per the City Mobility Investment Program, Sectoral Mobility Investment
Program and Annual Implementation Plan.

(2) The State Government shall constitute a seed fund along with the establishment
of the Authority and shall, every year make a grant to the Authority at least of a sum
equivalent to the administrative expenses of the Authority till the Authority is able to meet
its administrative expenses out of its own resources.
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(3) Except as otherwise directed by the State Government, all the money and
receipts specified in the foregoing provisions and forming part of the Fund shall be
deposited in any scheduled bank as defined in the Reserve Bank of India Act, 1934 (Central
Act 2 of 1934) or invested in such securities as may be approved by the State Government.

(4) The amount forming part of the Fund, except those received under clause (d) of
sub-section (1), shall be subject to the provisions of and for the purposes of this Act, be
utilized for meeting the following, namely:-

(a) expenses of the Authority in the discharge of its functions having regard to the
purposes for which such grants, loans or borrowings are received and for
matters connected there with or incidental thereto;

(b) salary, allowances, other remuneration and facilities provided to the members,
officers and other employees of the Authority;

(c) any expenses lawfully incurred by it, including legal, survey and other fees and
costs;

(d) any recurring expenditure towards technical and human resource capacity
building of staff of the Authority; and

(e) expenses on objects and purposes authorized under the Act.

(5) A part of the proceeds received in the Bengaluru Metropolitan Land Transport
Authority Fund, as decided by the Authority, shall be utilized for providing financial
assistance to the concerned Urban Transport Agencies, Infrastructure Development
Agencies and Traffic Management Agencies for the purpose for which such amount is
earmarked as per the City Mobility Investment Program, Sectoral Mobility Investment
Program and Annual Implementation Plan, in the manner and subject to conditions
applicable thereto.

(6) The Authority shall create separate sub-funds in respect of the amounts
received under clause (d) of sub-section (1) and as required to ensure that the objects and
the purpose of this Act achieved in an effective manner.

(7) The Authority may create sub-funds as required to ensure that the objects and
purpose of this Act achieved in an effective manner.

(8) The Authority shall leverage Corporate Social Responsibility Funds and/or
implement projects in partnership with non-Governmental Organisations.

(9) The Authority shall carry out the management of the Fund either on its own or
through an authorized representative.

(10) The Authority shall formulate institutional arrangements including regulations,
procedures and protocols for effective administration and management of funds.

31. Grants and loans by the Government and other entities.- The Central
Government or the State Government or other entities may make such grant, contribution,
aid, assistance, advance and loan to the Authority as may be deemed necessary for the
performance of its functions under this Act and all such grant, contribution, aid,
assistance, advance and loan so made shall be on such terms and conditions, as may be
determined by the Government or entity making the grant, contribution, aid, assistance,
advance and loan.

32. Power of the Authority to lend.- The Authority may make such grants,
advances and loans to any agency engaged dealing in Urban Mobility, within the Urban
Mobility Region as may be deemed necessary and all grants, loans and advances so made
shall be on such terms and conditions, as may be determined by the Authority making
grants, advances or loans.

33. Power of the Authority to raise finances and borrow.- (1) Subject to previous
sanction of the State Government and such other terms and conditions as may be specified,
the Authority may, from time to time, raise finances or borrow money required for the
purposes of this Act through loans or debentures or issuing bonds or any other financial
instrument from sources other than the State Government and the Central Government.

(2) Loans borrowed and debentures issued under this section shall be guaranteed
by the State Government as to the repayment of principal and the payment of interest at
such rate as may be fixed by the State Government.

(3) The Authority shall be competent to mortgage or create charge by the way of
security on any of its properties or assets for loan obtained under this section.
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34. Sinking fund.- (1) The Authority shall maintain a sinking fund for re-payment
of amount borrowed by it and shall deposit into the sinking fund every year, such sum as
may be sufficient for re-payment within the period fixed for the amount so borrowed.

(2) The sinking fund or part thereof shall be applied in or towards the discharge of the loan
for which such fund was credited and until such loan is wholly discharged, it shall not be
applied for any other purpose.

35. Budget of the Authority.- (1) The Authority shall, by such date in each year,
as may be prescribed, prepare and submit to the State Government for the next financial
year, showing the estimated receipts and expenditure of the Authority during that financial
year in such form as may be prescribed.

(2) The budget prepared by the Authority, in so far as it does not require any revenue
contribution from the State Government, shall be final and shall be adopted by the Authority
without the need for any prior approval of the State Government. However, the budget
prepared by the Authority, to the extent that it requires any revenue contribution from the
State Government, shall be subject to the final approval from the State Government and
shall be subject to such change or terms and conditions as the State Government may
propose in this regard.

36. Annual report.- (1) The Authority shall prepare for every year, a report of its
activities during the year and submit the report to the State Government, in such form, on
or before such date as may be prescribed.

(2) The Authority shall, at the end of each financial year, submit an audited annual
statement to the State Government including, but not limited to the following, namely:-

() Amount of debt or loan raised;
(ii) Details of the investment made during the year;

(iii) Mode of repayment of the debt or loan raised, including the amount that has
been earmarked for the Sinking Fund,;

(iv) Amount of securities that have been created or raised; and
(V) Any other matter specified by the State Government.

(3) The State Government shall lay the annual report with compliance before each
House of the State Legislation.

37. Accounts and audit.- (1) The Authority shall maintain proper books of
accounts, annual statement of accounts and such other books as may be prescribed.

(2) The accounts of the Authority shall be subject to an annual audit by the
Accountant General of the State and any expenditure incurred by the Accountant General
in connection with such audit shall be payable by the Authority.

(3) The Accountant General or any person appointed by him in connection with the
audit of accounts of the Authority shall have the same right, privilege, and authority in
connection with such audit as the Accountant General has in connection with the audit of
the Government accounts and in particular shall have the right to demand the production
of books, accounts, connected vouchers and other documents and papers.

(4) A copy of the audit report shall be submitted to the State Government, the
Authority and any other relevant person or authority specified by the State Government.

(5) The State Government shall lay the accounts and audit report with compliance
before each House of the State Legislation.

38. Returns.- The Authority shall furnish to the State Government such reports,
returns and other information as the State Government may, from time to time require.

CHAPTER - X
OFFENCES AND PENALTIES

39. Penalty for failure to comply with rules, regulations, orders and
directions of the Authority.- If any person fails to comply with the rules, regulations,
orders or directions of the Authority, the person shall be punishable with fine which may
extend up to one lakh rupees and for a second or subsequent violation or non-compliance
with fine which may extend up to two lakh rupees and in the case of continuing violation
or non-compliance with additional fine which may extend up to five thousand rupees for
every day during which the violation or noncompliance continues.
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40. Failure by the State Government departments or agencies.- (1) Where
violation under this Act is committed by any department or agency of the State
Government, the head of the department or agency shall deemed to be guilty of the offence
and shall be liable to be proceeded against and punished accordingly:

Provided that, nothing contained in this section shall render such head of the department
or agency liable to any punishment, if the person proves that the offence was committed
without the person’s knowledge or that the person exercised all due diligence to prevent
such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence under this Act
has been committed by a department or agency of the State Government and it is proved
that the offence has been committed with the consent or connivance of or is attributable to
any neglect on the part of any officer other than the head of the department or agency,
such officer shall be deemed to be guilty of that offence and shall be liable to be proceeded
against and punished accordingly.

41. Offences by companies.- (1) If the person committing a default or
contravention under this Act is a company, every person, who, at the time such default
or contravention occurred, was in-charge of and was responsible for the conduct of the
business of the company, as well as the company, shall be deemed liable for the default or
contravention and shall be liable to be proceeded against and punished accordingly:

Provided that, nothing contained in this sub-section shall render any such person
liable to any punishment provided under this Act, if he proves that the default or
contravention was committed without his knowledge or that he exercised all due diligence to
prevent the commission of such default or contravention.

(2) Notwithstanding anything contained in sub-section (1), where an offence under
this Act has been committed by a company and it is proved that the offence has been
committed with the consent or connivance of or it is attributable to any neglect on the part of
any director, manager, secretary, such director, manager, secretary or other officer shall be
deemed to be guilty of that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation: For the purpose of this section,-

(a) "company" shall mean a body corporate and includes a firm or other
association of individuals; and

(b) "director" shall include director of a company and in relation to a partnership
firm shall mean partner in the firm.

42. Fines when realized to be vested with the Authority.-The proceeds of all
fines realized in connection with this Act shall vest in the Authority with a right to
appropriate such realized fine, as may be prescribed.

43. Penalties not to affect other liabilities.- The penalties imposed under this
Act shall be in addition to and not in derogation of any liability in respect of payment of
compensation, which the offender may have incurred, under any other provisions of any
other Act.

44. Cognizance of offences.- No court shall take cognizance of any offence
punishable under this Act or rules or regulations made there-under, save on a complaint
made by the State Government or the Authority.

45. Chapter to have effect in addition to other Acts.- The provisions of this
chapter shall be in addition to and not in derogation of the provisions in any other law, for
the time being in force.

CHAPTER - XI
MISCELLANEOUS
46. Delegation of powers.- The Authority may, by notification in the official
Gazette, declare that any power exercisable by it or any of its officers under this Act, except
the power to make rules, under section 53 and power to make regulations under section 54,
may also be exercised by such officer of the Authority as specified therein in such cases and
subject to such conditions, if any, as may be specified therein.



19

47. Notice of suit against the Authority.- (1) No suit or other proceedings shall
be instituted against the Authority or any member or any employee of the Authority or
against any person acting under the direction of the Authority, the member or officer of the
Authority for anything done or purporting to have been done in pursuance of the Act or
rules, regulations or bye-law made there under, without giving notice in writing to the
Authority, before two months of the intended suit or other proceedings and of the cause
thereof nor after six months from the accrual of the cause of such suit or other proceedings
nor after tender of sufficient amends.

(2) A suit to obtain an urgent or immediate relief against the Authority or any
member or any officer or employee of the Authority in respect of any act done or purporting
to be done by such officer or servant in his official capacity may be instituted with the leave
of the Court, without serving any notice as required by sub-section (1) but the Court shall
not grant relief in the suit whether inter-alia or otherwise except after giving to the
Authority, officer or servant, as the case may be, a reasonable opportunity of showing cause
in respect of relief prayed for in the suit:

Provided that, the Court shall, if it is satisfied after hearing the parties that no urgent
or immediate relief need be granted in the suit, return the plaint for presentation to it after
complying with requirements of sub-section(1).

(3) No suit as described in sub-section (1) shall be instituted after the expiry of six
months from the date on which the cause of action arises, unless it is a suit for recovery of
immovable property or for a declaration of title thereto.

(4) Nothing contained in sub-section (1) shall be deemed to apply to a suit in which
the only relief claimed is an injunction of which the object would be defeated by giving of
the notice or the postponements of the institution of the suit.

48. Restriction on execution.- No execution or attachment process shall be
issued against any Urban Mobility work or any property vested in the Authority.

49. Service of notice etc.- Every notice or other document required by this Act or
any rules or regulations made there-under shall be signed by the Chief Executive Officer
with his common seal and shall be deemed to have been duly served upon the party or
parties concerned if the service has been effected in any one of the following manners,
namely:-

(i) by personal service;

(ii) by registered post;

(iii) by affixing it at the house or principal place of business of the party concerned
as the case may be; and

(iv) by publication in widely circulating one prominent Kannada and English daily
news-paper within the jurisdiction area of the Authority, in their two
consecutive issues; or

(v) by electronic communication like e-mail:

Provided that, in case where the party to be served is a registered company, a
partnership firm, a body corporate, a local authority, a society or other body, the notice shall
be served upon the principal officer of the said firm or organization as determined by the
Chief Executive Officer in his discretion and it shall then be deemed to have been duly
served on each director or partner or member of the said firm or organization.

Provided further that, in case the party to be served is a minor or a lunatic, it shall be
served upon his guardian as determined by the Chief Executive Officer in his discretion.

50. Public notice.- Every public notice given under this Act shall be in writing
under the signature of the Chief Executive Officer with his common seal and shall be
caused to be widely known in the locality affected thereby, affixing copies at conspicuous
public places within the said locality and by publishing the same in one prominent
Kannada and English daily news paper, having circulation in the Urban Mobility Region, in
their two consecutive issues. Such public notice shall also be published on the official
website and social media of the Authority.

51. To fix reasonable time for notice, etc.- Where any notice, order or other
document issued or made under this Act or any rules or regulations made there-under
requires anything to be done, for the doing of which no time has been fixed in this Act or
the rules or regulations made thereunder, the notice, order or other document shall specify
a time of not less than one week for doing the same.
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52. Authentication.- All permissions, orders, decisions, notices and other
documents of the Authority shall be authenticated by the signature of the Chief Executive
Officer or any other officer authorized by the Authority in this behalf.
53. Power to make rules.- (1) The State Government may, after previous
publication by notification in the official Gazette, make rules for the purpose of carrying in
to effect the provisions of this Act.
(2) In particular and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters namely:-
(a) allowances payable to non-official members under section 7;
(b) prescribe the form of declaration of conflict of interest under section 9;
(c) the procedure to be followed for borrowing money by way of loans or debenture
and their repayment under sub-section (1) of section 33;

(d) the form of the budget of the Authority and the manner of preparing the same
under sub-section (1) of section 35;

(e) the form of the annual report and the date on or before which it shall be
submitted to the State Government under sub-section (1) of section 36;

(f) the form of the balance-sheet and statement of accounts under sub-section(1) of
section 37,

(g) the form of the audit report and the date on or before which it shall be submitted
to the State Government under sub-section (4) of section 37;

(h) fine to be levied for failure to comply with the provisions; and

(i) other matters which are, or may be, prescribed under this Act.

(3) Every rule made under this Act shall be laid, as soon as may be after it is made,
before the Legislature of the State, while it is in session, immediately following for a total
period of fourteen days, which may be comprised in one session or in two successive
sessions, and if, before the expiration of the session in which it is so laid or the session
immediately following the Legislature making any modification in the rule or decides that
the rule should not be made, the rule shall thereafter have effect only in such modified form
or stand annulled, as the case may be; so however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done under that
rule.

54. Power to make regulations and procedures.- (1) The Authority may, by
notification, make regulations, procedures and protocols for administration consistent with
this Act and the rules made there-under with prior approval of the State Government, for
enabling it to perform duties and functions under this Act and without prejudice to the
generality of the foregoing power, as follows:-

(i) the procedure to be followed by the committees under sub- section (3) of
section 13;

(ii) the manner of assisting the Authority by the executive committee in
discharge its functions under section 15;

(iii) the procedure to be followed by the executive committee in discharging its
duties under section 15;

(iv) the appointment of officers, employees and supporting staff under clause (b)
of section 16;

(v) the manner, form and report submitted to the State Government regarding
performance of urban mobility system under section 17;

(vi) the manner to undertake inquiry to grant or reject urban transport project
under sub-section (3) of section 19;

(vii) the procedure for preparation of the Comprehensive Mobility Plan in a time
bond manner under section 21;

(viii) the form and manner of publishing draft plan and notice under sub-section
(3) of section 21;

(ix) the procedure for preparation of City Mobility Investment Program under
section 24;

(x) preparation of Annual Implementation Plan in the format under sub-section
(1) of section 25;

(xi) preparation of Traffic Management Plan under sub-section (1) of section 28;

(xii) specify the class of contract that may be entered by the Authority under sub-
section (1) of section 29;
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(xiii)  the procedure to formulate arrangement for effective administration and

management of funds under sub-section (10) of section 30; and

(xiv) other matters, which are or may be specified under this Act.

(2) Such regulations, procedures and protocols may be made in respect of any
matter which is required to be or may, in the opinion of the Authority be provided by the
regulations.

55. Removal of difficulties.- (1) If any difficulty arises in giving effect to the
provisions of this Act, the State Government may by notification make such provisions
not inconsistent with the provisions of this Act, as appear to it to be necessary or expedient
for removing the difficulties:

Provided that, no such notification shall be issued after the expiry of the two years from the
date of commencement of this Act.

(2) If any notifications issued under sub-section (1), such notifications shall lay before each
house of the State Legislature.

56. Power of the State Government to issue directions.- (1) Without prejudice to
the provisions of this Act, the Authority shall, in exercise of its powers or discharge of its
functions and duties under this Act, be bound by such directions on questions of policy,
other than those relating to technical and administrative matters, as the State Government
may give in writing, from time to time:

Provided that, the Authority shall, as far as possible, be given an opportunity to express its
views before any direction is given.

(2) The decision of the State Government whether a question is on policy or not
shall be final.

(3) The State Government may give any directions to the concerned urban transport
agency for implementation of the regulatory measures as mentioned in clause (l) of sub-
section (1) of section 14 and such urban transport agency shall be bound by such
directions:

Provided that, the urban transport agency shall, as far as practicable, be given an
opportunity to express its views before any direction is given under this sub-section.

(4) In case there is any dispute between the Authority and the other authorities,
local bodies, body corporate, department or other agencies of the State Government, the
matter shall be resolved at the State Government level and the decision of the State
Government shall be final and binding on the parties involved in such dispute:

Provided that, the State Government shall not pass an order in any such dispute, without
affording such persons or body an opportunity of being heard or offering explanation.

57. Protection of action taken in good faith.- No suit, prosecution or other legal
proceedings shall lie against the State Government or the Authority or any officer or any
member or other employee, for anything, which is done or intended to be done under this
Act or the rules or regulations made there-under, in good faith.

58. Recovery of penalty.-Any penalty payable under this Act and rules and
regulations made there-under and directions issued there-under, if not paid, shall be
recovered as if it were an arrear of land revenue.

59. Restriction on power of local authority.- Notwithstanding anything
contained in any law for the time being in force, no rule, regulation or bye-law which is
inconsistent with any provision of this Act or any rules or regulations made there-under,
shall be applicable within the Urban Mobility Region notified under section 3.

60. Effect of other Laws.- (1) The provisions of this Act and the rules and
regulations made there-under shall have effect, notwithstanding anything in consistent
therewith, contained in any other law.

(2) Notwithstanding anything to the contrary contained in any other law, development
plan or master plan of the area, any development in accordance with the provisions of this
Act or rules and regulations made there-under, shall not be illegal or unauthorised, in
absence of any permission, approval or sanction required under such other law, for such
development, has not been obtained.

61. Power to amend the Schedule.- (1) The State Government may by notification

add, amend or omit any of the entries in the Schedule.

(2) Every notification issued under sub-section (1) shall be laid before both Houses of

the State Legislature.



SCHEDULE
Urban Mobility

Urban Mobility consists of modes of transport ranging from walking and bicycle to urban
freeways, bus, metro and regional rail systems, intelligent transport systems of all kinds and road
ways and private vehicles in Urban Mobility Region. This shall include various types of collective
and individual transport which fall into the following functional categories, namely:-

(1) Public Transportation (Mass Transportation or Transits).- includes systems that
are available for use by all persons who pay the established fare. These modes operate on fixed
routes and with fixed schedule within the Urban Mobility Region and include the following,
namely:-

(i) Bus systems;

(i) Tramways;

(i) Commuter Rail;

(iv) Metro Railway;

) Mono-Rail;

(vi) Cable car;

(vii) Bus Rapid Transit System(BRTS);

(viii) Light Rail Transit(LRT);and

(ix) Any other mode irrespective of its fuel and propulsion type which meet the

requirements of the above definition.
(2) Para Transit.- includes systems provided by operators within Urban Mobility Region
and available to person who hires them for individual and multiple trips, and/or do not operate on
a fixed schedule with fixed stops, and include the following,namely:-

(i) Autos or Shared autos or vans or tempos;

(i) Any transport vehicle operated under an aggregator;

(iii) Taxi Cabs, Hire a Cab; and

(iv) Any other mode irrespective of its fuel and propulsion type which meet the

requirements of the above definition.

(3) Non-Motorised Transport (NMT).- Non- Motorised transport modes include walking,
bicycle, cycle rickshaw and other green modes of transport that do not consume energy or cause
pollution.

(4) Urban Freight.- The movement of freight vehicles whose primary purpose is to carry
goods or freight into, out of and within Urban Mobility Region.

(5) Intelligent Transport System (ITS).- Intelligent Transportation System (ITS) are
those utilizing technologies and systems engineering concepts to develop and improve
transportation systems of all kinds. These include, but are not limited to the following, namely:-

(i) Passenger Information System(PIS);

(i) Public Transport prioritization;

(i) Electronic Fare Collection;

(iv) Electronic road pricing;

(v) Public Transport Operations Management, dispatching, scheduling and
supervision;

(vi) Safety and security;

(vii) Traffic management and control;

(viii) Traffic Surveillance;

(ix) Public Transport Ticketing;

(x) Internet or web-based application; and

(xi) Helpline system.

(6) Parking facilities, enforcement, operation and management systems.

(7)  Urban roads and associated street furniture within the Urban Mobility Region.
(8) Safety elements in respect of all forms of urban transport.

(9) Foot paths, pedestrian sub ways, and foot over bridges.
(10) Any other mode or means of transport that the State Government may notify time to
time.
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STATEMENT OF OBJECTS AND REASONS

A Bill to provide for the constitution of the Bengaluru Metropolitan Land
Transport Authority for Urban Mobility Region in the city of Bengaluru and for
regulation of the development, operation, maintenance, monitoring, supervision of
urban mobility within Urban Mobility Region and for the matters connected
therewith or incidental thereto;

Whereas multiple institutions or agencies like Bangalore development authority,
Bengaluru metropolitan transport corporation, Bruhat Bengaluru Mahanagara
Palike, Bangalore metro rail corporation limited, and transport department are
responsible for planning, developing, implementing and managing activities
relating to urban mobility in the above institutions and departments are
empowered under different legislations to deal with the matters relating to urban
mobility within a certain framework;

And whereas multiplicity of institutions, departments, and independent
legislations that they are bound to follow are currently causing overlap in
responsibilities and functions, which impede the process of planning and
implementation of major transportation schemes aimed at streamlining and
improving urban mobility;

And whereas the National Urban Transport Policy lays down a framework for
integration of various functions of institutions and departments to enable holistic
transport planning;

And whereas the policies, programmes and initiatives of national and state level
institutions or agencies involved in promoting and/or influencing economic and
infrastructure development, education, health, establishment and management of
markets, environmental protection etc. may have an impact on the transport and
mobility in the city of Bengaluru and the impact of such policies, programmes and
initiatives need to be assessed and addressed while planning for urban mobility;

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative Measure.



25
MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 7:

Clause 7 empowers the State Government to prescribe by rules such
terms of appointment and allowances payable and other conditions of

service of the Non-official members of the Authority.

Clause 9:

Sub-clause (1) empowers the State Government to prescribe by rules the
format in which any member, Special Invitee and Non-official member
who has interest pertaining to any matter which may be laid for
discussion before the Authority, shall make self-declaration to the

Chairperson.

Clause 14:

Item (n) of sub-clause (1) empowers the State Government to prescribe
by rules such other functions and duties of the Authority for effective
implementation of the provisions of the Act in the Urban Mobility

Region.

Clause 17:

Item (1) of sub-clause (1) empowers the State Government to prescribe by
rules for the Authority to devise, over see and ensure co-ordinated
enforcement of all mechanisms relating to traffic and Urban Mobility
matters in consultation with concerned authorities to promote safety
guidelines, including vehicular, pedestrian and road safety, with

respect to Urban Mobility for the Urban Mobility Region.

Item (p) of sub-clause (1) empowers the State Government to prescribe
by rules for the Authority to have such others powers for

implementation of the Act.

Clause 25:

Sub-clause (2) empowers the State Government to make rules regarding
review and approval of the Annual Implementation Plan prepared and
submitted by the Urban Transport Agencies, Infrastructure Development

Agencies and Traffic Management Agencies, by the Authority.

Clause 35

Sub-clause (1) empowers the State Government to make rules regarding
manner and form of preparation and submission of budget by the

Authority.

Clause 36

Sub-clause (1) empowers the State Government to make rules regarding
manner and form of preparation and submission of the annual report by

the Authority.

Clause 37

Sub-clause (1) empowers the State Government to make rules regarding
manner and form of preparation and maintenance of books of accounts,

annual statement of accounts and such other books.
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Clause 42 Clause 42 empowers the State Government to make rules regarding
manner in which appropriation of the realized fine shall be made by the

Authority.

Clause 53 Clause 53 empowers the State Government to make rules for

implementation of general provisions of the Act.

The proposed delegation of Legislative power is normal in character.

BASAVARAJ BOMMAI
Chief Minister

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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